THE FINAN CIALEXPRESS | Mumbai, Tuesday, November 20, 2007

Creation, not Construction

KOLTE-PATIL DEVELOPERS LIMITED
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PUBLIC ISSUE OF 19,000 836 EQUITY SHARES OF FACE VALUE OF RS. 10 EACH AT APRICE OF RS. L] PER
EQUITY SHARE FOR CASH AGGREGATING Rsr(l:' MILLION (HEREINAFTER REFERRED TO
“ISSUE”), THE ISSUE COMPRISES A NET ISSUE TO THE PUBLIC OF UP TO 18,812,700 EQUITY SHhREs
“THE NET ISSUE™) AND A RESERVATION OF UP TO 188,127 EQUITY SHARES FOR SUBSCRIPTION BY
PLOYEES (AS DEFINED HEREIN) (THE “EMPLOYEE RESERVATION PORTION"), AT THE ISSUE PRICE.
THE ISSUE WILL CONSTITUTE 25. AND THE NET ISSUE WILL CONSTITUTE 25.00% OF THE POST ISSUE
PAID-UP EQUITY CAPITAL OF OUR COMPANY.

PRICE BAND: RS. 125 TO RS. 145 PER EQUITY SHARE OF RS. 10 EACH
THE ISSUE PRICE IS 12.5 TIMES THE FACE VALUE AT THE LOWER END OF THE PRICE BAND
AND 14.5 TIMES THE FAGE VALUE AT THE HIGHER END OF THE PRICE BAND

NOTICE TO INVEST
. CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED NOVEMBER 05, 2007 (“RHP”)

1. Paragraphnumber4 under the haadu:_gmMuII}Ele Bids® appearing on page 237 of the RHP should now be read with

Ilge Paleladl?g "Permanent Account Number -PAN" and the first 2 sentences of the paragraph shall be replaced with
e following:

“Where Bid(s) is/are for Rs. 50,000 or more, the Bidder(s), or in the case of a Bid in joint names, each of the
Bidder(s), should mention his/ her Permanent Account Number (PAN) aliofted under the I.T. Act. in case the PAN
has not been aflotted, mention *Applied for” or *Not Applicable” in the appropriate p!aooa and submit Form 60 or
Form @1 asﬂzee&semay be together with permissible documents as of address.”

2. Clause number 4 under the heading “Grounds for Technical Rejections” appaarmg on the page 238 of the RHP
should now be read as:
“PAN photocopy/PAN communication/ Form 60 or Form 61 declaration along with documentary evidence in
support :ffpg‘dhcitress given in the declaration, not given if Bid is for Rs. 50,000 or more; GIR number fumished
instead -

3. Clause number 16 under the heading “Grounds for Technical Rejecfions" appearing on the page 238 of the RHP
should now be read as:

“Bids by QIBs not submitted through BRLMs or members of the Syndicate.”

This notice is required to be read in conjunction with the Red Herring Prospectus dated November 05, 2007
and corrigendum dated November 16, 2007, the bid cum app!lution form and forms integral part of the
Red Herring Prospectus and the bid cum appamatronform asapplicable.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors should note thatinvestmantin equity shares involves a
high degree of risk and are advised to refer to the Red Herring Pmsge:h:s and the Risk Factors contained therein
before applying in the lssue. Full co‘gy of the Red He rospectus is available af www.sebi.govin,
www.nseindia.com, www.bseindia.com and the websites of the BREMs www.dspml.com, www.edelcap.com
z FBI' Kolte-Patil Developers Limited
L S 0n behalf of the Board of Directors
Sdi-
Chairman & Managing Director

Kolte-Palil Developers Limited is E’o ng subject to market conditions and other considerations, a public issue of ifs

ity shares and has filed a Red Herring Prospectus with SEBI and Registrar of Companies, Maharashira, Pune. The

inf contained herein is not for publication or distribution in or into the Uniled Slates of America. These

malerials are not an offer of securities for sale in the United Stales. The securities have not been arid will nol be

registered under the U.S. Securities Act of 1933, as amended, and may nol be offered or sold in the United States

?bsant istration uMerMM oran available examptm from it. There will be no public offering of the securities in
he United States.




